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Bank dues of Sugarcane Growers and
Tobacco Growers

781. SHRI SURESH
KALMADI;
SHRI ARVIND GANESH
KULKARNI:

Wil] the Minister of FINANCE be
pleased to state:

(a) whether it iz a fact that due
to the credit squeeze by the banks
the dues of the sugarcane growers
and the tobacco growers have been
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mounting and thereby causing anxicts
to the tarmers; and

(b) if so, what steps are proposed
to be taken by Government to ease
the situation and to help the farmers
to get their dues and sell their cur-
rent year’s produce?

THE DEPUTY MINISTER IN THE
MINISTRY OF F.NANCE (SHRI
JANARDHANA POOJARY): (a) and
(b) Responsibility for payment to
growers of cane rests primarily with
the individual sugar Mills who are
given need based and adequate work-
ing capital funds by banks taking
into account their requirements for
cane purchases, The RBI hag advised
the banks to earmark a portion of
the cash credit limit allowed to the
Mills for payment of dues to the cane
growers and such payments are to
be closely monitored by them in
order to ensure compliance with RBI
instructions. The State Governments
have been adviseq to ensure that the
sugar industry makes prompt pay-
ment and arrears on account of cane
price do not mount up. It has been
impressed upon the State agencies
that a close monitoring in this respect
by them is absolutely necessary. The
State Governments have also heen
advised to keep the Central Govern-
ment informed about the position
regarding payment of cane price by
the sugar industry in their respec-
tive  States. The RBI 1is also
reported to have authorised almost
all applications from banks for financ-
ing cane crushing operations during
1981-82,

Ag regards tobacco growers, the
tobacco purchases in Andhra Pradesh
and Karnataka are regulated under
the Tobacco Leaf Purchase Voucher
Scheme formulated by the Tobacco
Board, which requires the farmers fo
be paid their dues within certain
stipulated time. Cigarette manufac-
turers, exporters and traderg obtain
bank finance for payment to the
farmers and for processing operations.
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Adequate credit limits have been
authorized to the %tobaczo exporters

and several banks have been extended
special refinance facility to help them
sustain  credit needs of seasonal
industriegs and other vita] sectors. It
is, therefore, not correct to say that
arrears of payment, if any, to farmers
are caused on account of credit
squeeze.

Modern Anti-smuggling Trainiag
Centre
782. SHRI J. P. GOYAL: Will the

Minister of FINANCE be pleased to
state:

(a) whether it is a fact that there
is a proposal under Government’s
consideration to set up a training
centre to provide modern anti-cmug-
gling  training %o officialg of the
Customg and Central Excise Depart-
ments;

(b) if so, what are the salient
features of the proposal; and

(c) what are the places  where
such training centres are proposed

to be located and the number of
officialy proposed to be trained there
at a time?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to
(c). The Customs and Central Excise
hos a staff college at Delhi for impart-
ing training to its officers in various
activities connecteq with their work.
The staff college arranged 11
counses for  anti-smuggling during
1981-82 in which 214 officers partici-
pated. After the staff college is
chifted to its new location at Farida-
bad, where a comprehensive complex
is being built, it will become feasible
to organise every year more such
courses and impart training in anti-
smuggling work to larger numbers.
The Training Centre will be equipped,
ag far as practicable, with modern
equipment required for training, inter-
alia, for anti-smuggling.
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Disposal of confiscated goeds

783. SHR1 RAMCHANDRA
BHARADWAJ:
SHRI DINESH GOSWAMI:

Will the Minister of FINANCE be
pleased to state:

- (a) what is the total value of con-
fiscated goods kept in various godowns
of Customs Department at various
Places in the country as on 31-3-1982;

(b) what are the main items of

‘confiscated goods; and

{c) what steps Government have
taken to dispose of thes, confiscated
goods through Cooperative Societies
by giving them the facility of lifting
goods direct from the Cusioms go-
downs and what is the Government’s
policy in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a)
Total wvalue of smuggled goods con-
fiscated to Government and lying in
godowns of the Customs Department
as on 31-12-1981 (figures for which
are available) was about Rs. 42 crores.

(b) These goods include
Gold, Silver, Diamonds, Precious
Stones, Currency, Watches, Liquor,
Synthetic Textiles, and FElectrical
goods.

mainly

(c) Confiscated consumer goods
such as synthetic textiles, electronic
goods, watches and other miscel-
laneous items are sold to National
Cooperative Consumers’ Federation
for sale to bonafide consumers through
Cooperative  Consumers’ Societies,
Super Bazars, Sahakari Bhandars ete.

Vielation of FERA_ by M/s Gedore
Tools (India) Private Limited

784. SHRI RAMCHANDRA
BHARADWAJ:
SHR! DINESH GOSWAMI:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that M/s.

Gedore Tools (India) Private Limited,_



